IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

NEW DELHI
O.A. No.  544/88 198
T.A. No.

B.4.1988,

DATE OF DECISION

Shri Hari Dgv Govyal Petitioner
O
hri . s“ e“ g 142
shed 8.4, Sharma Advocate for the Petitioner(s)
Versus
Union of India Respondent
_Ghri oo u_»-_lﬂ.,-zn?' Advocate for the Respondent(s)
\
" CORAM :

The Hon’ble Mr, Justice K. fladhava Reddy, Chairman.
R

The Hon’ble Mr, Kaushal Kumar, Member,

- 1. Whether Reporters of local p‘apers may be allowed to see the Judgement ? /eﬁ |

2. To be referred to the Reporter or not ?

i~ \U‘

3. Whether their Lordships wish to see the fair copy of the Judgement ? ANt

1 to all the Benche s ?

sl to /:
%» o ‘J’ L

{xausHaL KUMAR) {K JMADHAVA Rrﬁf/
MEM BuR(A\ . ’

CHATRMAN
B.4.1985,



Iﬂ THE CENTRAL ADMINISTRATIVE T ISUNAL
PRINCICAL. BENCH
NEW DELHI,

DATE OF DEISION: 8.4.1983.

0.4, WNo. 544/88,

Shri Hari Dev Goyal N Applicant
Vs,
Union of India s © Respondent.,
\

CORAM:

Hon'ble Mr, Justice K, Madhava Reddy, Chairman,

Hontble Mr, Kaushal Kumar, Member, .
For the applicant: ShriB.., Shzrma, advocalic.
For the respondentsg Shri P.P. Khurana, counsel.

JUDGMENT

(delivered by Hon*ble Mr, Justice K.Madhava Reddy, Chairman).

\

The application has already been admitted. on 5.4,1983.
Shri P.P. Khurana, céunsel Fo? the 598p0ndent appearﬁ&and has
produced the concernsd Pile No. 11024/4/88-IES of the Ministry
of Finance, Department of Economic Affairs,  The applicant
belongs teo the Indian fconomic Service and is, at présenﬁ,
posted as D;rector, ﬁrade I of 1.0.5. designated aleeputy
Adviser in the Planning Commission, Government of India.
He has been nominated oy the Planning Commissicn in ‘Sgptenber,
1987 for the course of Financial Flanning and Management
in Centrg! and Local Government a2t Straihelyds Business School,
Glasgow, UK, for a period of 12 weeks, @k@ﬂg&é@ﬁ.ﬁi%'ﬁkhgﬁ;zfgi
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He isione of tha ten pe-sons sponscred by the Department
of Personnel and Training., The Cadre Centrolling Authority

has nlot relisved the applicant for undergoing the traini.g

and, ftherzfors, he has moved this application for a
. o
‘direction against the Secretary, Departmsnt of Economis
=]

-

Affairs, Ministry of Fipance to issus cadre clearancs
9

o
]
ot
ph
4o

applicant so that he may alonguith others leave India at
0045 hours on 13th ipril, 1988 by 84 020 to join the

trEininj

programne, The British High Commission

has issued a latier dated 7th April, 1986 to the effect
that they have received uptcdate and satisfactory medical
and chest x-ray reporte of all except ths applicant and have

made travel arrangements for thes traineas to lesave on the

2. The only oround on which the cadre clsarancs is
now withheld isAthat the =zpplicant was awarded a censure
in 1985 in respect of his sarvice during the year 1980.
When the 2Manning Commission, where he is presently working,
itself is prepared te spare the applicant and he has been
duly selzcted by the competent authority, we see nNo Teason
why tﬁe Cadre Controlling Authority should not relisve him
to undergo the training. A mere censurs cannot be a ground
for denying him the opportunity to undergo training abroad,
In fuct, the extant Office Memoranda laySdown that a mere
censure shculdl not stand .in the way of promotion.
That being tﬁe position, thera shall be a direction to ths

/

respundent-Cadre Controlling authority to relizve the

applicant cnd issue all the necessary papers to enabls him



)

to lezve Delhi

Q
o
3

dance with travel arrangemancs

alresdy made Ffor fly

ving the trainees

i

o tonden to undergo
the training,

o

Copy of the British High Commission's let:ier

ted 7th April, 1988 may be appendad to this order and

comnunicsted

d to the respondent forthwith for relieving the

applicant. Copy cof thiz der be also issued to the
8] H>
Secretary, Ministry of Fipance, Department of

conomic Affairs
and Secirotary, Plznning Commission, 'dasti'.
The Applicaticn stands allowed as indicated
above, There will be no order z2s Lo costs,
// 'Vw‘;‘i» .
(AUSHAL KUMAR) (1 MADHAYA 'REDDY )
Member (A) CHATRMAN.
B.,4.,1988 8.4,1988,




